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, Central Administrative Tribunal i\‘Lﬁlﬁ.-‘J X
Principal Bench A - .

v P N

CP No.206/95 in OA No,1066/94

New Delhi, this the 29th day of March, 1596

Hon'ble Shri A.V.Haridasan, Vice-Chairman{l)} ‘1¥{:;§
Hon'ble Shri B.K. Singh, Member (A) K

1. Shiv Dayal s/o tate Ganesh Das,
r/o 2/145, Subhash Nagar, .
New Delhi. 110 027, ...Petitioner
(By Shri Ranjan Dwivedi, Advocate)
Versus
Dy :
g 1. M.k.Sivaraman,

Secretary Revenue, Min, of Finance,
Deptt, of Revenue(Adﬁll-A),
North Block, New Delhi,

~N
L ]

Shri A.M, Prasad,

Director Gensral of Inspection,

Customs & Central Excise,

D-Block, I.P.kstate, S

New Delhi, . Respandants

(By Shri V,S.R.Krishna, Advocste) ‘?ﬁ"ﬁ

0 k D E R (ORAL)

By Hon'ple Shri A.V,Haridasan,Vice-Chairman,

Heard the learned counsel on either side,

This C,P, arises out of the order dated 9th o

March,1995 passed in 0.A, No, 1066/94 which H3$’di393§§§ﬁ”5
off with a direction to the respondents to‘canﬁideawtﬁéfz
fixation of pay of the petitioner on his prowmotion %Qéﬁﬁi;
post of Assistant w.e.f. 1.6,1989 in terms of the -
averments in the letters referred to in the'jgﬂgeman;f{igi

as also of the judgement of the Hon'ble Suprenme Euuzﬁiilv 5

in B.K. Jain Vs, U.0.I. to give thé applicant 2 speakipy

order,

2. Alleging that the direction contained in the
judgement has not been complied with and that inactiaﬁ,,fff
on the part of the respondents amounts to a defiznee Qf'l

the orders of the Tribunal, the petitioner haé filed ﬁ§;§'7
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Contempt petition praying that action under the Contempt

of Courts Act may be initiated acainst the responcents,

3. Notice having been served on the rBSpDﬂdenﬁ89 a

reply has peen filed oON pehalf of the respondents'ig uhichvi;

it has bcsen stated that the direction contained ig &ha
order has been fully complied with by fixing the pay cf Lhe-

petitioner according to the direction given in the gudauﬁeﬂt

w o

and instructions for disbursement of the arrears hasg baeﬁ

given by order dated 8.11.1995, @ copy of the crder hss quu fj*

peen annexed to the reply statement, It has also been
stated that there has been some delay in Finalizing the

a t

therefore, pray that taking into account that thare was na

&

intention for defiance of the orders of the Trihunal, tﬁe;f fF

Contempt Petition may be closed,
4, The petitioner has filed the rejoinder stating Ehaﬁi;

one Deputy Director of Inspection (Admn, ) Shri &p¥,5upta

on 19.10.,1995 jssued a reply to his rapresentatlaw statlnav}z

that the judgement in B.K. Jain's case is not appzlcahxa Lu

him, The petitioner, thErefore,-contends that the conzampif,‘ﬁ

is still there,

the respondents have substantlally complied with the

directioen contained in the judgement dated 8th mgrchad,gf‘f“
and, therefore, uwe find no reason to proceed furthex uitﬁ,” i

this Contempt Petition, Hence, the Contempt Pstition i3, fﬂ:

closed and the notices dischargeds
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(B.K.5ingh ( A HarigsBen)
Member ViCe-Chﬂl”Uaﬂ(a)
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matter and which has been highly regretted, The reﬁpond@ntéﬁ.‘
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